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CEKTRii AEMINISTRATIVS TRIBlTi^^ 

LUCKNOW BEMOl 

LUCKNOW

O.^i.No. 445/92

G .K*Nagcha.ndi

Versus

Union o f In d ia  Sc o th e rs

A pplicant

Respond en ts,

Hon. Mr. J u s t ic e  XiC . S r i  v a s t  <?va, V.C^ 
Hoia. Mr . K. Qbciyva, i%dm. Member .  __

(Hon. Mr. J u s t ic e  U.C. ■ S riv astav a /V .C .)

Ohis -is y e t another innim gs. The ap p lic a n t vjas 

t r a n s f e r r e d  from Lucknow to  Madras and he approached the 

T rib u n a l pray ing  t h a t  he be t r a n s fe r re d  to  Bhopal.

We/ in  O.A.No. 290/90 f i l e d  e a r l i e r ,  d ire c te d  th e  

respondents to  d ispose  o f th e  re p re se n ta tio n  o f  th e  applican-

ta k in g  in to  account a l l  th e  fac ts#  i f  p o s s ib le , a f t e r

g iv in g  an oppo rtu n ity  o f  p ersona l hearing  and th e

t r a n s f e r  o rd e r was stayed  t i l l  d ec is io n  o f  th e  rep resen t a-

' t i o n .  We n o tic e  ttea t withoug g iv in g  personal h earin g , the

a p p lic a tio n /re p re s e n ta tio n  o f the ap p lican t has been

d ispo sed  o f  and th e  a p p lic a n t has been tran sfe rred , to

D elh i alongwith p o s t .  The lea rn ed  counsel fo r U-ie ap p lican t 

contended t h a t  th e  o b se rv a tio n s made by t h i s  T ribunal 

have been given a go by w hile p assin g  th e  o rd e r  to  

t r a n s f e r  th e  ap p lic a n t to  Delhi alongwith p o s t .

2. On b e h a lf  o f  the responderis i t  contended t h a t
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th e  applicr?,nt’ s g rievance was tak en  in to  co n s id e ra tio n  
and contended
th a t  th e  depertm snt i s  a small departm ent and th ep o st 

o f  A d n iB is tra tiv e  O ff ic e r  i s  no t a v a ila b le  everywhere.

The ap p lican t has been t r a n s fe r re d  to  Delhi and the

tr a n s f e r  o rd e rs  have been passed  in ex igenc ies o f  se rv ice .

The a p p lic a n t may be given a chance and i t  i s  ex|?ested

th a t  th e  respondents v jill co n sid er t h a t  t  ha ap p lican t
. above

i s  posted  n e a re r  to  Bhopal. But fo r  th .^o b serv a tio n s

th e  a p p lic a tio n  i s  re je c te d . No order as to  c o s ts ,

A

V .C .

S h a k e e l/- Lucknow;Dgited 9 ,12,92,


